A CENTRAL ADMINISTRATIVE TRIBUNAL ~ ~ . - -
- BAN 0 Bt NCH - . : S
o , o | ' ~ -Second Floor,
' : - Commerciel Complex,-
Indiranagar,
angalq;g-SS. :
patedt!! 1E C 1993
BPPLICATION NO(s) 839 of 1993,
mPPLICANTS:R.G.Savanur,SecretaryRESPONDENTSQSupérintendent of Post

All India Postal Employees Union Class-III- - Offices,Sirsi and Others.
"~ and ED Agents, and Cthers. .. r ' 4 '
T0, .

1. Sri.V.Narasimha Holla,Adovcate,No.Bl?,
‘ Sixth Block,l2th-A-Main,Rajajinagar,
Bangalore~10,

2, Sri.G.Shqnthappa,Addl.Central Govt.
Stng.Counsel,High Court Bldg,
Bangalore-1

«

SUBJECT:- Forwarding of cohies of the Orders passedt by
the Central Administrefive Tribunal,Bangalore.
T -XX X

Please find enclosed herewith & copy af the
ORDER/STAY ORDER/INTER IM ORDER/, Passed by this Tribunal
in the above mentioned application(s) on__30-11-1993.

. DEPUTY REG ISTRAR
MJUDICIA‘L BRANCHES,
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LA D L el ot St e L S |

CETRAL ADMINISTRATIVE TRIBUNAL
- BANGALORE BENCH

0.A. NO.839/93

TUESDAY THIS THE THIRTIETH DAY OF NOVEMBER 1993

Shri Justice P.K. Shyamasundar ... Vice-Chairman |

Shri V. Ramakrishnan ... Member [A]

All India Postal Employees Union,
Class III ard E.D. Agents,
Karnataka Circle,

Headquarters,

No.33, P&T Quarters,
Rajejinagar,

Bangalore-560 010,

by its Secretary,

Sri R.G. Savanur.

C.G. Sutar,
Postal Assistant,

Nonav1nakere-572224 R
Tumkur Taluk. i

A.K. Shetty,
Postal Assistant,

- Idsundi,

Permanent R/o Balgimane,
Yallapur-581 337.

Esayya Oblesu,

Postal Assistant,
Permanent R/o

Janatha Colony, R No.222,
Near Raghavendra Temple,$
Dandeli,

North Kanara District.

V.K. Satoskar,
Sub-Post Master,

Jalbet. ‘ .+« Applicants

{By Advocate Shri V.N. Holla])
Ve |
The Superintendenf_ of Post

Offices, Sirsi Division,
Sirsi-581 401.

A2¥in The Chief Post Master General,

o

e T General Post Office,

“Karnataka Circle,

L _Bangalore.

.. The Dire¢tor General of Post Offices,
.. Department of Posts,
‘New Delhi-1.
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4. Union of India by Secretary,
Ministry of camm@‘lications‘,
New Delhi.

5. The Secretary,
Ministry of Finarce,
Government of India,

T

New Delhi. _ o .+« Respondents

[By Bdvocate Shri G. Shanthappa
Addl. Cenfjral Govermment Standing Counsel]

ORDER

Shri Justice P.K.Shyadasundar, Vice-Chairman:

1. We have heard bbth sides in this case. All that we ooﬁld
have given and probally would have given in the light of an ear-
lier order, the Govd;iztment itself has endevoured to grant the
necessary relief as jseen from the Government Order, a copy of
which is produced befére us today by the learned Standing Counsel.
We direct that order be placed on record. In the light of the

same regard being had to the fact that the grievance of the appli-

cant has since been remedied by the Government itself we find

1t urmeoessary to purﬁbue this matter further and hence we dispose ‘

of this application s having become. unnecessary. The learned
Standiﬁg Counsel is pirmitted to file memo of appearance on behalf
of the resporxdentsq
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